Jammu and Kashmir l’ggllution Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

The Consultant (Judicial)
Hon’ble National Green Tribunal (P.B)
New Delhi.

No.JKPCC/NGT/137/ 333 6- 37 Dt.2.2.-5-2024.

Sub: - Hon’ble NGT Order dt. 13-03-2024 in O.A No. 253/2023 titled Raja
Muzaffar Bhat v/s Union Territory of Jammu and Kashmir & Ors.

Ref.: Hon’ble National Green Tribunal order dated 13-03-2024.

Sir,

In compliance to Hon’ble National Green Tribunal Order dt. 13-03-
2024 in O.A No. 253/2023 titled Raja Muzaffar Bhat v/s Union Territory of
Jammu and Kashmir & Ors., kindly find enclosed the Compliance Report of J&K

Pollution Control Committee.

Itis requested that the Compliance Report may kindly be taken on record
and place before the Hon’ble NGT for consideration.

Yours faithfully,

Encl: (As above). ?‘-{f‘(
(Ghanshcaar? ingh) JKAS e_

Member Secretary 22-5-2%4
J&K PCC.

1. Sh. Parth Awasthi, Standing Counsel for J&K Govt. in Hon’ble NGT matters
in New Delhi, for information and necessary action. This is in reference to
Govt. of J&K Order No. 8495-JK(LD) of 2022 Dated 12-10-2022.
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 253 of 2023

IN THE MATTER OF Raja Muzaffar Bhat V/s state
of Jammu & Kashmir & Ors.

Compliance Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon’ble National Green Tribunal Order dated 13-
03-2024 passed in OA No. 253 of 2023 titled “Raja Muzaffar Bhat V/s state
of Jammu & Kashmir & Ors”.

Background:
That the Hon’ble National Green Tribunal vide order dated 13-03-2024 in
OA No. 253 of 2023 issued following directions: -

“Hence we Direct J&K PCC to file a fresh action taken report by e-
mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR support PDF and notin the form of image PDF indicating
the action for recovery of EC of Rs. 81 Lacs already imposed on
the Municipal Council, Poonch and further action to impose the
EC for subsequent violation after November, 2022. The J&K PCC
is also directed to disclose the penal action which has been taken

against respondent no. 6”.

In compliance to the aforesaid order of the Hon’ble NGT dated 13-03-
2024 in OA No. 253 of 2023, the Action Taken Report of the J&K Pollution

Control Committee is submit as under:

g Page 1 of 4
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1. That Directions were issued to the Chief Executive Officer, Municipal
Council Poonch, under Solid Waste Management Rules 2016, Plastic
waste Management Rules, 2016 and Bio-medical Waste Rules, 2016
observed J&K Non- biodegradable Material (Management, Handling
and Disposal) Act, 2007. The Chief Executive Officer, Municipal
Council Poonch was directed vide No. JKPCC/OA253/2024/924-932
dated 26-03-2024 to :

A. Submit the present status of Solid Waste, Plastic Waste and Bio-
medical Waste observed along the bank of river Suran.

B. Ensure that Solid Waste and Bio-medical waste dumped on the
bank of river Suran, Poonch in the area falling between Sher-i-
Kashmir bridge and the confluences of Poonch river and Belar
Nallah near Poonch town is collected, processed, treated and
disposed off in accordance with the Solid Waste Management
Rules, 2016, Plastic Waste Management Rules, 2016, Bio-medical
Waste Management Rules, 2016 and Jammu and Kashmir Non-
biodegradable material (Management) handling and disposal) Act,
2007.

C. Furnish Action Plan and timeline regarding processing of Legacy
Waste dumped on the river Suran Poonch.

D. Submit a list of officials of Municipal Council Poonch who are
responsible for continues violations of Solid Waste Management
Rules 2016 from 2019 onwards for their prosecution under the
Environmental (Protection) Act, 1986, appended as Annexure A.

2. That Directions were issued to Deputy Commissioner / District
Magistrate, District Poonch to submit a list of officials of Poonch
Municipal Council, who are responsible for continuous violation of
Solid Waste Management Rules, for their prosecution under the
Environmental (Protection) Act, 1986 appended as Annexure B.

3. That monitoring was got conducted by J&K PCC Divisional Officer

Poonch to assess the status of Solid Waste Management disposal &
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remedial measures, if any taken by Report Municipal Council, Poonch

appended as Annexure C.

. That CEO Poonch has submitted his reply vide NO. MCP/2023-

24/1865-67 dated 27-03-2024, appended as Annexure D, to the

showcase Notice issued for levying EC dt. 27.03.2024 and submitted

that:

a.

That Municipal Council Poonch has notified Solid Waste
Management Bye Laws vide notification dated 04-09-2019
published in Govt. gazetted specifying inter-alia the fine/penalty
clauses.

That site for Material Recovery Facilities (MRF) / Waste Process
Centre has been identified and the same has been sanction for
construction of Material Recovery Facility and Compost Pad at an

estimate cost of Rs. 196.24 lacs.

. That funds have been released by the Directorate of Urban Local

Bodies Jammu in favour of Municipal Council Poonch for

construction of MRF and Compost pad.

. That Municipal Council Poonch haver procured 05 garbage

collection vehicle with segregated bin facilities and also deployed
15 waste collection vehicles for collection of * 100% door to door

waste in a segregate manner.

. That large scale campaign through IEC activities involving social

groups, NGO’s and Schools for educating people about the Solid

Waste Management.

. That in compliance to the directions passed by the Hon’ble Tribunal

vide order dated 15-03-2024 in O.A No. 253/2023, the answering

respondent Committee has issued the order No. 01 - JKPCC of 2024

golet
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dated 22-05-2024 thereby imposing Environmental Compensation
against Chief Executive Officer, Municipal Council Poonch, to the

tune of Rs. 162.9 lacs, appended as Annexure E.

6. That, the answering respondent Committee vide communication No.
JKPCC/OA/253/2024/945-952 dated 18-04-2024 has already
directed to the Deputy Commissioner, Poonch:-

a) Ensure recovery of Environmental Compensation to the tune to
Rs.81.00 lacs with interest @12% from Chief Executive Officer,
Municipal Council Poonch.

b) Submit present status of identification and allocation of suitable
land for setting up solid waste processing and disposal facilities.

c) Submit the minutes of meeting held to review the performance of
local bodies, on waste segregation, processing, treatment and
disposal.

d) Submit a list of officials of Poonch Municipal Council, who are
responsible for violation of Solid Waste Management Rules, for
their prosecution under Environmental (Protection) Act, 1986,
appended as Annexure F.

The response and Action Taken Report by Deputy Commissioner

Poonch is awaited.

Prayer:

In the premises, it is therefore respectfully prayed that the report may
kindly be taken on record before the Hon’ble National Green Tribunal for

consideration.

T
(Ghansham Singh) 2524
Member Secretary

J&K PCC

Page 4 of 4
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Jammu and Jammu Pollution Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

The Chief Executive Officer
Municipal Council
Poonch.

No: JKPCC/OA 253/2024/ A% ~ V% e Dt: 26 March 2024

Subject: Violation of Solid Waste Management Rules, 2016 by Municipal
Council Poonch.

Reference: Show Cause Notice issued with regard to levying of Environmental
Compensation for violation of Solid Waste Management Rules, 2016
dated 09-03-2024, in OA No. 253 of 2023 titled “Raja Muzaffar Bhat vs
UT of Jammu & Kashmir” before the Hon’ble National Green Tribunal.

g Whereas, disposal of Solid Waste is primarily regulated under the following
Rules / Act:
a. Solid Waste Management Rules, 2016
b. Plastic Waste Management Rules, 2016
C. J&K Non-biodegradable Material (Management, Handling and
Disposal) Act, 2007

Z. Whereas, rule 15 of the Solid Waste Management Rules, 2016 prescribes
the duties and responsibilities of the local authorities and village
Panchayats of census towns and urban agglomerations, which are
reproduced below:

15. Duties and responsibilities of local authorities and village Panchayats of
census towns and urban agglomerations. - The local authorities and
Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on
solid waste management within six months from the date of notification of
state policy and strategy and submit a copy to respective departments of
State Government or Union territory Administration or agency authorised by
the State Government or Union territory Administration;

(b) arrange for door-to-door collection of segregated solid waste from all
households including slums and informal settlements, commercial,
institutional and other non-residential premises. From multi-storage
buildings, large commercial complexes, malls, housing complexes, etc., this
may be collected from the entry gate or any other designated location;

(c) establish a system to recognise organisations of waste pickers or informal
waste collectors and promote and establish a system for integration of these
authorised waste-pickers and waste collectors to facilitate their participation
in solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter
encourage integration in solid waste management including door to door
collection of waste;
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(e) frame byelaws incorporating the provisions of these rules within one year
from the date of notification of these rules and ensure timely implementation;

(f)  prescribe from time-to-time user fee as deemed appropriate and collect the
fee from the waste generators on its own or through authorised agency;

(g) direct waste generators not to litter i.e., throw or dispose of any waste such
as paper, water bottles, liquor bottles, soft drink cans, tetra packs, fruit peel,
wrappers, etc., or burn or bury waste on streets, open public spaces, drains,
water bodies and to segregate the waste at source as prescribed under these
rules and hand over the segregated waste to authorised the waste pickers or
waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with
sufficient space for sorting of recyclable materials to enable informal or
authorised waste pickers and waste collectors to separate recyclables from
the waste and provide easy access to waste pickers and recyclers for
collection of segregated recyclable waste such as paper, plastic, metal,
glass, textile from the source of generation or from material recovery facilities;
Bins for storage of bio-degradable wastes shall be painted green, those for
storage of recyclable wastes shall be printed blue and those for storage of
other wastes shall be printed black;

(i) establish waste deposition centres for domestic hazardous waste and give
direction for waste generators to deposit domestic hazardous wastes at this
centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometres
or part thereof and notify the timings of receiving domestic hazardous waste
at such centres;

(i)  ensure safe storage and transportation of the domestic hazardous waste to
the hazardous waste disposal facility or as may be directed by the State
Pollution Control Board or the Pollution Control Committee;

(k)  direct street sweepers not to burn tree leaves collected from street sweeping
and store them separately and handover to the waste collectors or agency
authorised by local body;

()  provide training on solid waste management to waste-pickers and waste
collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on
day to day basis and promote setting up of decentralised compost plant or
bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily,
or on alternate days or twice a week depending on the density of population,
commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street
sweepings and silt removed from surface drains in cases where direct
collection of such waste into transport vehicles is not convenient. Waste so
collected shall be collected and disposed of at regular intervals as decided
by the local body;

(p) collect horticulture, parks and garden waste separately and process in the
parks and gardens, as far as possible;
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(q) transport segregated bio-degradable waste to the processing facilities like
compost plant, bio-methanation plant or any such facility. Preference shall
be given for onsite processing of such waste;

(r)  transport non-bio-degradable waste to the respective processing facility or
material recovery facilities or secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the
Construction and Demolition Waste Management Rules, 2016;

(t}  involve communities in waste management and promotion of home
composting, bio-gas generation, decentralised processing of waste at
community level, subject to control of odour and maintenance of hygienic
conditions around the facility;

(u)  phase out the use of chemical fertilizer in two years and use compost in all
parks, gardens maintained by the local body and wherever possible in other
places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

(v)  facilitate construction, operation and maintenance of solid waste processing
facilities and associated infrastructure on their own or with private sector
participation or through any agency for optimum utilisation of various
components of solid waste, adopting suitable technology including the
following technologies and adhering to the guidelines issued by the Ministry
of Urban Development from time to time and standards prescribed by the
Central Pollution Control Board. Preference shall be given to decentralised
processing to minimize transportation cost and environmental impacts such
as-

i) bio-methanation, microbial compaosting, vermi-composting, anaerobic
digestion or any other appropriate processing for bio-stabilisation of
biodegradable wastes;

if) waste to energy processes including refused derived fuel for
combustible fraction of waste or supply as feedstock to solid waste-
based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation
and maintenance of sanitary landfill and associated infrastructure as per
Schedule 1 for disposal of residual wastes in a manner prescribed under
these rules;

(x)  make adequate provision of funds for capital investments as well as operation
and maintenance of solid waste management services in the annual budget
ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid
waste management and other obligatory functions of the local body as per
these rules;

(v) make an application in Form-| for grant of authorisation for setting up waste
processing, treatment or disposal facility, if the volume of waste is exceeding
five metric tonnes per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(z)  submit application for renewal of authorisation at least sixty days before the
expiry of the validity of authorisation;

(za) prepare and submit annual report in Form IV on or before the 30" April of the
succeeding year to the Commissioner or Director, Municipal Administration
or designated Officer;
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the annual report shall then be sent to the Secretary -in-Charge of the State
Urban Development Department or village panchayat or rural development
department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31st May of every year;

educate workers including contract workers and supervisors for door to door
collection of segregated waste and transporting the unmixed waste during
primary and secondary transportation to processing or disposal facility;

ensure that the operator of a facility provides personal protection equipment
including uniform, fluorescent jacket, hand gloves, raincoats, appropriate
foot wear and masks to all workers handling solid waste and the same are
used by the workfarce;

ensure that provisions for setting up of centres for collection, segregation and
storage of segregated wastes, are incorporated in building plan while granting
approval of building plan of a group housing society or market complex; and

frame bye-laws and prescribe criteria for levying of spot fine for persons who
litters or fails to comply with the provisions of these rules and delegate powers
to officers or local bodies to levy spot fines as per the bye laws framed; and

create public awareness through information, education and communication
campaign and educate the waste generators on the following; namely:-

(i) notto litter;
(i)  minimise generation of waste;
(iii)  reuse the waste to the extent possible;

(iv)  practice segregation of waste into bio-degradable, non-biodegradable
recyclable and combustible), sanitary waste and domestic hazardous
wastes at source;

(v)  practice home composting, vermi-composting, bio-gas generation or
community level composting;

(vi) wrap securely used sanitary waste as and when generated in the
pouches provided by the brand owners or a suitable wrapping as
prescribed by the local body and place the same in the bin meant for
non-biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste collectors,
recyclers or waste collection agencies; and

(ix)  pay monthly user fee or charges to waste collectors or local bodies or
any other person authorised by the local body for sustainability of solid
waste management.

stop land filling or dumping of mixed waste soon after the timeline as specified
in rule 23 for setting up and operationalisation of sanitary landfill is over;

allow only the non-usable, non-recyclable, non-biodegradable, non-
combustible and non-reactive inert waste and pre-processing rejects and
residues from waste processing facilities to go to sanitary landfill and the
sanitary landfill sites shall meet the specifications as given in Schedule-l,
however, every effort shall be made to recycle or reuse the rejects to achieve
the desired objective of zero waste going to landfill;
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(zj) investigate and analyse all old open dumpsites and existing operational
dumpsites for their potential of biomining and bio-remediation and
wheresoever feasible, take necessary actions to bio-mine or bio-remediate the
sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it
shall be scientifically capped as per landfill capping norms to prevent further
damage to the environment.

(zl) collect and transport biodegradable, non-biodegradable, and domestic
hazardous waste from households including slums and informal settlements,
commercial, institutional and other non-residential premises, multi-story
buildings, large commercial complexes, malls, housing complexes and the like
in compartmentalised and covered vehicle to the respective processing
facility.

Whereas, Rule 22 of the Solid Waste Management Rules, 2016
prescribes the time frame for implementation of the said rules which
is reproduced below:

Time frame for implementation.- Necessary infrastructure for
implementation of these rules shall be created by the local bodies
and other concerned authorities, as the case may be, on their own, by
directly or engaging agencies within the time frame specified below:

# Activity Time limit
from the
date of
notification
of rules

(1) (2) (3)

2 Identification of suitable sites for setting up solid waste 1year
processing facilities

2. Identification of suitable sites for setting up common 1year
regional sanitary landfill facilities for suitable clusters of
local authorities under 0.5 million population and for
setting up commoan regional sanitary landfill facilities or
standalone sanitary landfill facilities by all local
authorities having a population of 0.5 million or more

3. Procurement of suitable sites for setting up solid waste 2 years
processing facility and sanitary landfill facilities

4. Enforcing waste generators to practice segregation of 2years
biodegradable, recyclable, combustible, sanitary waste
domestic hazardous and inert solid wastes at source

5; Ensure door to door collection of segregated waste and 2 years
its transportation in covered vehicles to processing or
disposal facilities
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6. Ensure separate storage, collection and transportation 2 years
of construction and demolition wastes

T Setting up solid waste processing facilities by all local 2 years
bodies having 100000 or more population

8. Setting up solid waste processing facilities by local 3 years
bodies and census towns below 100000 population

9 Setting up common or standalone sanitary landfills by
or for all local bodies having 0.5 million or more
population for the disposal of only such residual wastes 3years
from the processing facilities as well as untreatable inert
wastes as permitted under the Rules

10. Setting up common or regional sanitary landfills by all
local bodies and census towns under 0.5 million
population for the disposal of permitted waste under the
rules

3years

11. Bio-remediation or capping of old and abandoned 5years
dump sites

Whereas, section 9 of the Jammu and Jammu Non-biodegradable
Material (Management, Handling and Disposal) Act, 2007 provides as
follows:

Section 9 - Prohibition to throw biodegradable and non-
biodegradable garbage in public drains, natural or
manmade lakes, wetlands.- (1) No person, by himself or
through another, shall knowingly or otherwise, throw or cause
to be thrown, in any drain, ventilation, shaft, pipe and fittings,
connected with the private or public drainage works, natural or
manmade lakes, wetlands any non-biodegradable garbage or
construction debris or any biodegradable garbage by placingin
a non-biodegradable bag or container likely to-

I.  injure the drainage and sewage system;
ii. interfere with the free flow or affect the treatment and
disposal of drainage and sewage contents;
iii.  be dangerous or cause nuisance or be prejudicial to the
public health; and
iv. damage the lakes, rivers or wetlands.

(2) No person shall, knowingly or otherwise, place or permit to
be placed, except in accordance with such procedure and
after complying with such safeguards as may be prescribed,
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any biodegradable or non-biodegradable garbage in any public
place open to public view unless-

(a) the garbage is placed in any receptacle; or

(b) the garbage is deposited in a location designated by local
authority having jurisdiction in the area for the disposal of such
garbage.

5. Whereas, the Municipal Council, Poonch has been in continuous breach
and blatant violations of Waste Management Rules/ Act referred to above.

6. Whereas, the Municipal Council, Poonch has failed to submit a tenable
response to the show cause notice issued dated 09-03-2024.

T Whereas, contravention of provisions of the Environmental Protection Act,
1986, rules, orders and directions issued there under is punishable under
the said Act and this includes contraventions by Government Departments
as well.

Now therefore, in view of the above position of law, the deficiencies that
persist in the implementation of the Solid Waste Management Rules 2016 and in
exercise of powers under Section 5 of the Environment (Protection) Act 1986,
Section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and 31-A of
Air (Prevention & Control of Pollution) Act, 1981, the following directions are
hereby issued:

The Chief Executive Officer, Municipal Council Poonch shall:-

i.  Submit the present status of Solid Waste, Plastic Waste & Bio Medical
Waste observed along the banks of river Suran.

ii.  Furnish quantity of solid waste generated in Poonch Municipal Council
Jurisdiction.

iii.  Ensure that no waste, whether bio-degradable or non-biodegradable,
from domestic or commercial establishments on either side of river
Suran finds way into the river, in violation of the Water (Prevention and
Control of Pollution) Act, 1974 and section 9 of the Jammu and Jammu
Non-biodegradable Material (Management, Handling and Disposal)
Act, 2007.

iv.  Ensure that Solid Waste & Bio Medical Waste dumped on the banks of
river Suran, Poonch in the area falling between Sher-E- Kashmir Bridge

is collected, processed, treated and disposed of in accordance with the
Solid Waste Management Rules 2016, Plastic Waste Management
Rules 2016, Bio Medical Waste Management Rules, 2016 and the
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Jammu and Kashmir Non-biodegradable Material (Management,
Handling and Disposal) Act, 2007.

v. Notify the waste collection schedule and method of collection for
segregated bio-degradable and non-biodegradable waste and collect
waste in accordance with the schedule and method so notified.

vi. Enforce performance of duties by the waste generators as prescribed
under rule 4 of the Solid Waste Management Rules, 2016.

vii.  Direct waste generators not to litter i.e., throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peel, wrappers, etc., or
burn or bury waste on streets, open public spaces, drains, water bodies
and to segregate the waste at source as prescribed under these rules
and hand over the segregated waste to authorised waste pickers or
waste collectors authorised by the local body.

viii.  Furnish the action plan and timeline regarding processing of legacy
waste dumped on the banks of river Suran, Poonch in the area falling

between Sher-E- Kashmir Bridge and the confluence of Poonch River
and Belar Nala, near Poonch Town, as reported in the recent

inspections conducted by Pollution Control Committee, Jammu.

/' ¢ Submit a list of officials of Poonch Municipal Council, who are

/ responsible for continuous violation of Solid Waste Management Rules
from 2019 onwards, for their prosecution under the Environmental
(Protection) Act, 1986.

The response of Municipal Council, Poonch must reach J&K Polluti
Control Committee by or before 4" April, 2024.

Encls : Show Cause Notice

Zk
(Vasu Yadav)
Qp hairman

Copytothe: B

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and
Environment Department, Civil Secretariat, Jammu / Srinagar.

2. Commissioner/Secretary to Govt. Housing and Urban Development

Department, Civil Secretariat, Jammu / Srinagar.

Divisional Commissioner, Jammu.

Deputy Commissioner/District Magistrate, Poonch.

Regional Director, J&K PCC, Jammu.

Director, Urban Local Bodies, Jammu.

Divisional Officer, PCC, Poonch.

Scientist ‘A’ In charge Waste Management, J&K PCC, Jammu.

®NO O A w
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex l Silk Factory Road
Transport Nagar, Jammu, 180 006 || Rajbagh, Srinagar, 190 008

Tel- 0191-2476927: mail - membersecretaryjkspcb@amail com

The Deputy Commissioner / District Magistrate
District Poonch.

No: JKPCC/OA 253/2024/ 916 - 423 Dt: 26 March 2024
Subject:  Violation of Solid Waste Management Rules, 2016 by Municipal Council
Poonch.

Reference: Recovery of Environmental Compensation of Rs. 81.00 Lacs levied on
Chief Executive Officer, Municipal Council, Poonch dated 02-03-2024, in
OA No. 253 of 2023 titled “Raja Muzaffar Bhat vs UT of Jammu & Kashmir”
before the Hon’ble National Green Tribunal.

Disposal of Municipal Solid Waste is primarily regulated under the following
Rules / Act:

a. Solid Waste Management Rules, 2016
1 Plastic Waste Management Rules, 2016
C. J&K Non-biodegradable Material (Management, Handling and Disposal) Act,
2007
d. Jammu and Kashmir Non-Biodegradable Material (Management, Handling and
Disposal) Rules, 2009.

The said Rules/Act provides a regulatory framework for proper collection,
handling, processing and disposal of Solid Waste and Plastic Waste. These rules also
prescribe, inter alia, duties and responsibilities of District Magistrate, Local
Authorities, and the Pollution Control Committee.

Rule 12 of the Solid Waste Management Rules, 2016 prescribes the duties of
District Magistrate or District Collector or Deputy Commissioner which are re-
produced below :-

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11
for setting up solid waste processing and disposal facilities to local authorities in
his district in close coordination with the Secretary-in-charge of State Urban
Development Department within one year from the date of notification of these
rules;

(b) review the performance of local bodies, at least once in a quarter on waste
segregation, processing, treatment and disposal and take corrective measures in
consultation with the Commissioner or Director of Municipal Administration or
Director of local bodies and secretary-in-charge of the State Urban Development.

Rule 5 of the Jammu and Kashmir Non-Biodegradable Material (Management,
Handling and Disposal) Rules, 2009 prescribes the Responsibility of the State
Government and Prescribed Authority.

1. The District Magistrate / Deputy Commissioner of the concerned district or
any other officer nominated by the Government shall also have the

2

¥
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responsibility for the enforcement of the provisions of these Rules within
the territorial limit of their jurisdiction.

2. The Prescribed Authority apart from having the overall responsibility of
enforcement of the provisions of these Rules along with the concerned
Deputy Commissioners shall also have the responsibility to act as
facilitator and guide in the matters of dealing with non-biodegradable
material.

However, the Municipal Council, Poonch has been in continuous breach of

Waste Management Rules/ Act referred to above, as per inspections conducted by
Pollution Control Committee, Jammu.

Contravention of provisions of the Environmental Protection Act, 1986, rules,
orders and directions issued there under is punishable under the said Act and this
includes contraventions by Government Departments as well.

In view of the above, and in exercise of powers under Section 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, the following directions are hereby issued:

The District Magistrate, Poonch shall -

i. ensure recovery of Environmental Compensation to the tune of Rs. 81.00
Lacs with interest @12% from Chief Executive Officer, Municipal Council ,
Poonch.

ii. submit present status of identification and allocation of suitable land for
setting up solid waste processing and disposal facilities.

iii. submit the minutes of meeting held to review the performance of local
bodies, on waste segregation, processing, treatment and disposal.

iv. submit a list of officials of Poonch Municipal Council, who are responsible
for violation of Solid Waste Management Rules, for their prosecution unde
the Environmental (Protection) Act, 1986.

Encls : Letter dated 02-03-2024 @
U =G4

(Vasu Yadav)
) Chairman
Copy to the: i

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and Environment
Department, Civil Secretariat, Jammu / Srinagar.

Commissioner/Secretary to Govt. Housing and Urban Development Department, Civil
Secretariat, Jammu / Srinagar.

Divisional Commissioner, Jammu.

Regional Director, J&K PCC, Jammu.

Director, Urban Local Bodies, Jammu.

Divisional Officer, PCC, Poonch.

Scientist ‘A’ In charge Waste Management, J&K PCC, Jammu.

I

NOoO O AW
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e Government of Jammu and Kashmir
= J&K POLLUTION CONTROL COMMITTEE
WP’ OFFICE OF THE REGIONAL DIRECTOR - JAMMU

PCC Parivesh Bhawan, Forest € ‘omplex, Gladni, Transport Nagar, Narwal, Jammu

Lmail regionaldirectorkspebimy agmal.com Tel/Fax 0191-2476926

The Chairman,
JK Pollution Control Committee.
Jammu
No. PCC/RDINGT/2024/ 2 (& — (7 Dated : &2 /05/2024
Subject : Hon’ble NGT matter titled Raja Muzaffar Bhat V/s UT of J&K and Ors in

OA No. 253/2023
Sir.,

With regard 1o the subject cited above. kindly find enclosed herewith the
report submitted by DO PCC Poonch vide his letter No. JKPCC/Div/P/2024/63 dt
29/04/2024, for further necessary action at your end please.

Yours faithfully,
Encl: As above
(ShavMal).lFS
OL«__chionaf Director
Copy to:-

1)

Member Secretary JKPCC Jammu for kind information.



Government of Jammu and Kashmir

Office of the Divisional Officer

pollution Control committee

Poonch R

The kegional Director,
pollution Control Commitiee,
JarmmiL.

fa: ¥ BCC /Div/P2024] 63 Dated: 24/04/2024
0.253/2023.

Subject:- Hon'ble NGT matter titled Raja Muzafiar Bhat V/s UT of J&K and Ors in0.AN

Ref PCC/RDI/SA/Legal/3286-87; Dated: 06/01/2024.

i reforenca to above captioned cubect, it is submitted that the present status in the

matter remains almost same with some activity regarding identification of site for

material recovery facility (MRF] have been initiated as per documents submitted by the

pies enclosed for referencel.
—ey

CEQ M.C poanch. (Co

emains the same and M,
————e i i

However the ground position 1 C poonch is dumping MSW at the same

e

_

site naar 5.K bridge poonch.

-
Further it is submitted that the erviranmental compensation(EC)

impased on M.C poonch has not been deposited till date and M.C poonch has also not applied
sw identified site from JKPCC as the old site rmeasuring

iar tne feasibility certificate forth

M.C poanch at village kaslian stands rejected by the consultant

t status Is submitted for further necessary action pleas '
N T T .1" !

ZRlstea st
47.50 kanai land transfered to

iired by 14.C poonch, Hence the presen

JEK Pollution Contral Committee

¥ iy iEAn {8
vlof, Date:..

Englse
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GOVERNIALNT (F UNION TERRITORY OF [ANMU AND KASHRANR

___OFFICE OF THE DEPUTY COMMISSIONER POOHCH _—

=
Subject: Transfer/ Allotment of State Land for Construction of Salld Wasta Managemant Plant at

Village Kanuylan, Tehsil Havell, District Poonch,
/,

6)/2022/2189-91 dated

Whereas, Director Urban Local Bogles Jammu vids his No. OUL
. lishment of Selid /aste

21/07/2023 has reguested for transfer of State Land measuring 09 Kanal for estab!
Management Plant Poanch; And

Whanese  Tehsidar Mavel wos directed vide this office fetter Mo. DCP/LA/1427-30 dated

t of Sclid Waste Management

antife State [3nd measunng 09 kanal for establishmen

4
pas, Tehsildzr Havell nac dentified State land measuring 09 Karial out of Khasra No, L46/1 of

ansdan and submitted Rowvenue papers of the same vice his office latter NO. TH/OQ/T 14 dated

T The tvpe of Land ‘5 reroriea at Banjar Qadeem, And

Chic! Executive Officer, Municipal

23 (or authentication and placen

2507/

-
e

Council Pocncn vide
nt of Farmal Indent

.r
P

<

2

L =9 -
Lol °
&
(=]
=

3. DCPILAY

a9

Hrector Urban Loca Bodies Jammu has authenticated the Revenue papers and retumed
itk formal ingant v his feiter Ho, DULB)/PAS/2023-24/2893-90 dated 26/08/2023; And
rder No: 30(Revis) of 2019 dated: 05-03-2019 has authorized
Land upte 30 Kanal free from all encumbrances to the State
rnoses/developmental  programs  within  thedr territorial

rnmient vide O
transfer ot
fc

tate Lang nieasur 3 yval wut of Khasra Ne 146/1 of village Kanuylan is required for
far construition v Solic Waste Managemernt Plant Poonch, which s less thar L0 Kanal
ger the C i t under signed for transfer of same In favour of Directorate of Urban
Jammu,
fore, m esercise of the power vested upon me vide Gowt. Order Nao: 30-REV(S) of 2019 dated:
, State Land measutlng U9 ranal out of Khasra No. 146/1 of Village Kanuyian, Tehsil Havell
hereby bansierred In favour of Directorate of Urban Local Bodies, Jammu for
istrict Poonch.

05-03-201%
District Foongh Is
constructicn of Solld waste Management Plant situated at vilage Kanuylan, Tensil Havell

a TChoudhary (IAS)
Deputy Commissioner
b ;  Poonch

) [ -
NS3T= 1)

No- 04
Datec: & (U9/2023
Copy for information ta;

i
1 Financlal Commissioner (Revenue) J&K Jammu/Srinagar,

2. Commissipner/Secretary to Government Revenue Department J&K Jammu/Srnagar,
3. Divisional Commissioner Jammu. |
4. Director Urban Local Bodles Jammu.

5. Tehs!'dar Havell, for necessary action,

6. Chi
7

o

‘. E}xlecu'u‘ve Officer, Munlcipal Councll Poonch for necessary actien,

il




o=+ Dated:- 05 le— 2oLz
3

Preparation of estimate for fencing of Municipal Land situated at Village

Kunyian Peench. )

Iy refer to thae subject ciled above. It is submitted that the stata land

5.1 2t Village Kunyian Poonch has been transferred

14 of 2023 dated 08-08-2023 wide

ranal under Khasra No. 14
pal Council Poonch vide order Ne.
09.2023 lor construction Material Recovery

Mo, DCP/LA/34S dated 08-

ier Solid Waste Managemen: Project.
fs such you gre raquested to kindly issue instructzn to the

1)
i
i
<
g
(3}
‘-t
L

1
sc muamar for preparaticn of estimate of the aforesald fencing of Municipal lsnd  sc

N ]
si4 veor eauld be evecuted ot the earliest,
]

Yours fauthiully,

Poonch

scanned w

o 1
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QFFICE OF THE MUNICIPAL COUNCIL POONCH
(email: copoonch-jk@ninin]

P R E RN T L A

‘f:’,’ 1 ._3\,”,1,3

Dated:- 1

subject cited above, in this connection; find enclosed herewith a copy
ed hy the executing agency ie. PW (R&B) Deptt
covery Facility at Kunuyidn having esumated

o ine
Project Report prepa
netruction of Material Re

i e We.115.49 lace

land have already been transferred for
(MRE} by the Deputy Commissioner,

Carention herethat o plece of state
ntoaf Material Recow

i -
nhishm

Daonch vide order No. 14 of 2055 0t 0g-09-2023,

crefore 1 s cequested te kondly authorized for admunistrative approval and

LT

Yours fuithfully,
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OFFICE OF THE MUNICIPAL COUNCIL POONCH
(Email: eopoonch-ik@nic.in]

T E e iR L R

I'ne 1gineer,
P !-'é-.-'::,:l Gepartment
e, Poonch
1C/0 Ay eg Datedi- T3 =2 o
125 ma S~ 0% D
=]
f nate fur compost PAD.

11 this connection; find anclosed hergwith a copy
5. lammu alongwith
The detalls ol

he subiject cirett above
nrectorate of Urkan Loca!l Budie
ng photo o compust PAD

-ation received frim |
pab znd shed template melud

t
£ TAD 1o by canstrugied s gven below:-

I oS

1 zres of Compost PAD with shed: 30 Mtr X 17 Mtr.

9 Leach ate Vit 8 (length) X (Width) X5 (Depth) feet.

% tlese of PAD should be on one side with three side drainage and one leach ate Pit.

you are reguested W direct the field engineers for preparation of detail

pstimate ang ubmission for further pecessary action

Thereioig

Yaurs fuithfully,

je 1
Chief Executive qﬁeﬂ(’

Municipal Countil Pponch

=



OFFICE OF THE EXECUTIVE ENGINEER PWD(REB) DIVISION POONCH

The Chilel Executive Otfice
|

wngipal Counell Poonch

No. REB/0.8/__ (2565~ 67

Dated:. 2§ B3 = 205

Cabmission of Estimate/DPR for Accord of Administrative Approval .
Yout letter NO. MCPR/2023/1468-34 DU 05-01-2023.

Subject -

Refferance

clow mentioned detailed estimate/DPR

Kindly fine enclosed herewith the b
the yaar of 2023-24 50

1 of Administrative Appioval and arrangement of funds foi

he work can be put (o tender

S m o

e Amount (in
3.Ho twame of work !
| lacs)

I'c srstiuction of tagterial Recovery Facility and Compuost Pud 216.57
| under WM at Runuyian Feonch. R 1 o i

Yours faithfully

e Lwyff‘h'b/’
JFae VR Enginmer

AB(R&B) Division
Poonch
Copy 1o the -
1 District Pevelopoient Conmissioner Poonch for favor of information.
7 Assistanl Exceutive Bogineer PWOIRED]) Sulb Bivision Poainch for information,

Scanned with Cam

-
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Cffice of the Municipal Council Poonch

arirees

The Director,
Urban Local Bodies,
Jammu.

No. MCP/2023-24/7 < 7,7 dated:05.02.2024

Subject: - Construction of MIF and Compost pad for Poonch town.

Sir,

Kindly refer the subject cited above, in this connection
establishiment of Solid Waste
acility, Compost Pad,

find enclosed

herewith a copy of Detail Project Report far

Manzgement Project comprises of Material Recovery F
of site atc at Solid Waste Management Site

Chowkidar Quarter, Fenani

yllage Kunzyan Poonih
sment to mention herethat @ piece of state land has already been
transferrad for establishment of Solid Waste Management Project at village

4y the Deputy Commissioner Poonch vide Order No. 14 of 2023

Fart

riungyar

dated 06.09.2023.

Thierefore, 1t is requested to kindly authorize for execution of the said work

under SEIM through executing agency PW(REB) Department Division

Poonch.

Yours faithfully



paunch

UJHQulemtor.v_u(‘.lnuumund.ﬁnshmfb
urnmur_Uu.mn.l.u:a!.l!,ou}us,.)nmmu.

(Man Head i pe FUL ST N A M) (Hea, famian |
QIRE-24p108 0 (e [0 bmtrarss
[Virlmitn popeer 101

ALV E. fiep ot am )
AT A

The Chigf Executive OMeer,
Municipal Ceun::tl,
Paanch

Ne.:-DULBY/PAS/2024 (Y ,hﬁ;“ Datedi-|r/02/2024.

Sub:-Authoduuon for Construction of MRF and Compost pad with shed At
Municipal Council Poonch.

Ref :- Chlef Executive Officer, Poonch letter Mo, MCP/2024/578 dated
05/02/2024,

w

in reference to the subject ang referance captioned sbove, spproval ts herkby

‘o* "Construction of MEF and Compest pad with shed for MC Poonch
wm eh esumated cost of Ry, 196,24 lacs during the current financlal year by cetat to
=W component of Swackn Bha=t Mission(SBM-U)

be funds for e burpese shall be released after furmishing the wors, done
Uitz along with copies of Administrative Approval, TS, Allotment, pre-ensuton
=n0 posl-evueeubion pholegrapnic ¢ odence of works from tne Implementing agency, viz,
terncd Executive Engneer SWOIR&B) Division-Pooneh, The authorization for
exgzution of works, is however sutject to the adherence of 2l codal formalitiss as
presoribed under rule,

Cansequent upon the above, authorization already conveyed vide this office
letter No. DULB)/PBS/2021/12346-48 dated 18/10/2021 amounting ta Rs. 85.33 lacs’
for the work in question now has heen cancelled.

Yours falthfully

Director l”“l-. oA
i ﬂban LocalBodles
W N Jammu

Copy to the:- =

L. PA. Secretary to Lhe tamndssloner;‘Secrekary-ih_i 'G'oyt., H&UDD} JBK Qi)

' secretarial, Jammu/Srinagar for Information of __.gt_hg‘;'_Comm!sslcnerfSeaetary,; . 4
Be H&UDD. :
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SOVERNMENT OF JAMMU AND KASHMIR

QIFICE OF THE SUPERINTENDING ENGINELI PWD (RED) CIRCLE POONCH

e Chel Enainear,
PAVIRED) Caoparimoant,

Y
Fit Panjol

Subject: -

Reference: .

Cvalliyenwclelongneh Camnl o

Technlcal Sancilen ,

Accord ol Adminlsiiclive Approval

r:o.@ﬁf}{@dﬁ?/ﬁ“‘!@ -So
ot {25‘_;_@3_‘._4'3,‘) Y

Execullve Officer

Munlclpal Councll -Rajourl vide Order No 1615-MC(P) of 2024 .

Cated 14.02.2024,

Reference: - Execullve Englneer PYD(REE) Divislon Poonch vide lefter No

R&B/DB/13047-69,Ualed 01-03-2024.

Sit,

findly find encissed herewilh ine Application for Technleal Section of the
below mentioned schemes in requisite number of coples along with technical report,
ahslioet of cost detolled astlmates and necessary drawing for favour of further

necassary cclion please,

S.Ho

X
r

L 1 Construction of MRF |Materda Recovery Foclity) and compost \ Wi

oo Lnder SWM at Vilege kurayan Foonch.

Amount
(Rs In lacs)

Copy lo lhe -

I,
2,

Erecullve Engineer PYWD{REB) Division Poench o Informalion please.
Olllce Regord Flle

Yours faithiully

Superintending Endlheer,
PWO(R&D) Clicle,

Poonch




Otfice of the Municipal Couneil

LR

nonch

'I"“l\'j'-_‘c‘l

ACCOI"[’.“ Gf
RE':U'.’L‘[",

Sinist ative Approval for “construstion of
Faciligy {(MRFY &
Coum_.. Foonely',

itenal

Compost pad with shed at M imicipal

Ref.No:

(i) Detegaton Powers Lo e Municipal Bodies vested in Gowt,
Order No. 52-IK(HUD) of 2020 dated 14.02.2020.

(i) Submission of tetailed Project Report by the Executive
Engineer FWL(R&8) Division Poonch Vide No. RUB/D.B/12565-67
dated 05,032,024

(i) autheriz won conveyed by the Directorate of Urban Local

Bodies  Jammy vide  No. DULBJ!P&S!2024/6407-08 dated
10.02.2024

Order No/*'* —pcee) of 2024
Dated: /7 -02-2024

in exercise of Powers vested under Section ii & iii, Delegation of Financial
Poweers to the Municipal Bodies vested in Govt. Order No. 52-JK (HUD) of 2020
dated 14.02.2020, Sanction is hereby accorded to the grant of Administrative
Approval for “Construction of Material Recovery Facility (MRF) & Compaost Pad
for Munizipal Council Poenc!, At village Kanuyian Poonch” for an ameunt of Rs,
erponent of Swachh Bharar Mission (SBM-U)

166,24 lacs by debit to Sy ¢

Th2 zcons of administraty. 2pproval is subject to the following concitions
that:-

i

I
=

b, |

WOrks are eoeplbed strictly as per the Codal provisions, Financial

ey, approved speifications and within budgetary allocation,

= AAA shall not b treated as an authorization te spend money which

is not provided for i the budget and completion of these schemes shall
& ensured during stipulated periods to avoid any revision,

i The proposals are strictly devised and designed as per the latest relevant
L5 Codes and Specij ications of PWD/CPWD, Morth/IRS and that the other
relevant rules, procedures and quidelines are strictly followed during the

execution of the worke : ¥

The e-tendering mede s followed for fixation of award of contract for

}/ execution of the project and working DPR is followed in the formation for

BOQ fer e-tendering purpose of the project. Fragmentation of the project
whila tendering in not allowed.

&
o
I

1.

.5~§
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That the Electrical/Mechanical and  electronic compenents  are

authenticated and technically vetted by the competent authoritics of

relevant fleld.

That the standard specifications are followed as per CPWD, NBCC & 1.

standards,

That the drawings arc vetted by the competent authority before

executon of the works.

That the rates for the items, not covered in JK-SOR or any other relevant

Schedule, shall confirm to Analysis of rates based on authentic Data Book,

to be computed and approved by the competent authority well before

invitation of tenders in accordance with set codal procedures.

That the lump-Sum provisions, either in terms of percentage or fixed as

made for certain components of the DPR are provisional and shall be

subject to detailed estimates based on actual details/requirements a.nd

relevant rates, to be framed and approved by the competent authariies

well bafore invitation of tendars in accordance with set codal procedures.

x. That the working B0Qs, based on appreved design details/requirements,
are frame as per J1&K PVD schedule of rates for e-tendering purpose of
the projects.

«.  That e-tendering mode is followed for fixation of the award of contract

for execution of the provect. Fragmentation of praject, while tendering,

is nor allowed,

By order

Sd/-
Administrator
Municipal Council Poonch

Copy to the: -
1. Director Urban Local Bodies, Jammu for kind information please.
Z. Executive Enginesr PW(R&B) Division Poanch for informaticn and
recassary action,
1. Account Officer Municipal Council Poonch for information and
necessary action,

4. Office order file. $E 7

Scanned wrth'-'C:a_;t_i'\Scann-
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Office of the Municipal Council Poonch

EhEE RS

The Regional Director,

J&K Pollution Control Board,

Jammu.

No. MCP/2023-24/ /84S —67 Dated:27.03.2024

Subject: - Show Cause Notice for levying Environmental Compensation.

Sir,

Kindly refer the subject cited above, in this connection, it is submitted that
Municipal Council Poonch is highly conscious of the fact that the Solid Waste
is required to be dealt in a scientific and environmental friendly manner as
per the mandate of Solid Waste Management Rules 2016. The Municipal
Council Poonch has notified Solid Waste Management Bye-Laws vide
notification dated 04.09.2019 published in the Govt. Gazette specifying

inter-alia the fine/penalty clauses as well.

It is submitted that Municipal Council Poonch has taken several steps to
resolve the long pending issue for disposal of municipal solid waste in an
environmental friendly & scientific manner. site for Material Recovery
Facilities/Waste Process Centre has been identified. The same has been
sanctioned for construction of Material Recovery Facility and Compost Pad
at an estimate cost of Rs. 196.24 lakh.

The Administrative Approval was accorded and the executing agency i.e
PW(R&B) Department, Division Poonch was requested to execute the work
as early as possible. The funds have already been released by the
Directorate of Urban Local Bodies Jammu in favour of Municipal Council

Poonch for construction of MRF and Compost Pad.

The Municipal Council Poonch have also procured 05 garbage collection
vehicle with segregated bin facilities and also deployed 15 waste collection
vehicles for collection of 100% door to door waste in a segregated manner.

Scanned v, i L. ik

in
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A large scale campaign through (IEC) activities involving social groups,

NGO's & Schools have been undertaken which educate the people of the

town on:-

1. Practice segregation of waste at source so that the collection team

gets facilitated during collection process.
2. Installation of twin bins at different location i.e for wet & dry waste.
3. Reuse the waste to the extent possible for their personal and welfare

of society.
4. Minimize generation of waste to help in keeping the town neat and

clean.

It is as such requested that the show cause notice issued may kindly be
withdrawn/cancelled and provide some time for completion of these
projects.

Yours faithfully,

Copy to the:-

1. Director, Urban Local Bodies Jammu for information.
2. Member Secretary, District Environmental Committee Poonch for
information.

Scanned w.u1 Luine  .AaN
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\ GOVERNMENT OF UNION TERRITORY OF JAMMU AND KASHMIR

L OFFICE OF THE DEPUTY COMMISSIONER POONCH

Subject: Transfer/Allotment of State Land for Construction of Solid Waste Management Plant at
Village Kanuylan, Tehsil Havell, District Poonch.

ORDERNO: /4 of2023
Dated: - 2]

Director Urban Local Bodles Jammu vide his No. DULBJ/2022/2189-91 dated

Whereas,
21/07/2023 has requested for transfer of State Land measuring 09 Kanal for establishment of Solid Waste
Management Plant Poonch; And

Whereas, Tehsildar Haveli was directed vide this office letter No. DCP/LA/1427-30 dated

25/07/2023 to identify State land measuring 09 kanal for establishment of Solid Waste Management

fadlity Poonch; And

Whereas, Tehsildar Haveli has identified State land measuring 09 Kanal out of Khasra No. 146/1 of
Village Kanuyian and submitted Revenue papers of the same vide his office letter No. TH/OQ/714 dated
27-07-2023 The type of Land is recorded as Banjar Qadeem; And

Whereas, Revenue papers were forwarded to Chief Executive Officer, Municipal Council Poonch vide
this office letter No. DCP/LA/1516-18 dated 04/08/2023 for authentication and placement of Formal Indent
for Competent Authority; And

Jammu has authenticated the Revenue papers and returned

Whereas, Director Urban Local Bodies
the same along with formal indent vide his letter No. DULBJ/P8S/2023-24/2893-96 dated 26/08/2023; And

Whereas, J&K Government vide Order No: 30(Rev(s) of 2019 dated: 05-03-2019 has authorized
Deputy Commissioners to transfer State Land upto 10 Kanal free from all encumbrances to the State
Govenment Department/(s) for public  Purposes/developmental programs within their territorial
jurisdictions; And

Wherezs, State Land measuring 09 kanal out of Khasra No 146/1 of village Kanuyian is required for

public purpose i.e. for construction of Solid Waste Management Plant Poonch, which is less than 10 Kanal
and, as such, under the competency of under signed for transfer of same In favour of Directorate of Urban

Local Bodies, Jammu.
Therefore, in exercise of the power vested upon me vide Govt. Order No: 30-REV(S) of 2019 dated:
05-03-2019, State Land measuring 09 kanal out of Khasra No. 146/1 of Village Kanuyian, Tehsil Haveli
District Poonch is hereby transferred In favour of Directorate of Urban Local Bodies, Jammu for
construction of Solid waste Management Plant situated at village Kanuyian, Tehsil Haveli District Poonch.

‘asl ouahary (IAS)
Deputy Commissioner
i;y Poonch

No: DCP/Ll/ /39— 4 5

Dated: 0§ /09/2023

Copy for information to:

Financlal Commissfoner (Revenue) J&K Jammu/Srinagar.
Commlssfoner/Secretary to Government Revenue Department J&K Jammu/Srinagar.
Divisional Commissioner Jammv.

Director Urban Local Bodles Jammu.

Tehslldar Havell, for necessary actlon,

Chief Executive Officer, Municipal Council Poonch for necessary actlon,

Office File,

NOvawn e
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/ OFTICE OF THE MUNICIPAL COUNCIL POONCH
.

Executive Engineer
PWD (R&B) Div.

Poonch

No: MC/P/2023/ 16779 Dated:- 05~ fo— 2023

Sub: Preparation of estimate for fencing of Municipal Land situated at Village
Kunyian Poonch, |

Sir,

Kindly refer to the subject cited above. It is submitted that the state land

Kunyian Poonch has been transferred

4 of 2023 dated 08-08-2023 vide

measuring 9 kanal under Khasra No. 146-1 at Village
in favour of Municipal Council Poonch vide order No. 1
endorsement No. DCP/LA/3945 dated 08-09-2023 for construction Material Reccvery
Fzcility under Solid Waste Management Project.

As such you are requested to kindly issue instruction to the

concernad quarter for preparation of estimate of the aforesaid fencing of Municipal land <0

that the said work could be executed at the ear}iest:.'I

Yours faithfully,

Munikipal Council
N
° /_// Poonch

Scanned v Lo An
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OFFICE OF THE MUNICIPAL COUNCIL POONCH
(email: eopoonch-jk@nic.in)

e sk o o ok ok o ko o K kK

The Director,
Urban Local Bodies,
Jammu.

No:- MC/P/2023/ 1390 Dated:- 18 -12 =223

Subject:- Construction of MRF at Poonch Town.
Sir,

Kindly refer to the subject cited above, in this connection; find enclosed herewith a copy
of Detailed Project Report prepared by the executing agency i.e. PW (R&B) Deptt.
poonch for construction of Material Recovery Facility at Kunuyian having estimated

cost amounting to Rs.115.49 lacs.

Pertinent to mention herethat a piece of state land have already been transferred for
establishment of Material Recovery Facility (MRF) by the Deputy Commissioner,
Poonch vide order No. 14 of 2023 dt. 08-09-2023.

Therefore, it is requested to kindly authorized for administrative approval and
execution of said work.

Yours faithfully,

Chief Executive Offi
Municipal Coyngi

Scanned\y. (L .



236

OFFICE OF THE MUNICIPAL COUNCIL POONCH
(Email: eopoonch-jk@nic.in)

e ke o ok s s oK o o KK ok K

The Executive Engineer,
PW (R&B) Department,
Div. Poonch.

No:- MC/P/2023/13 2 S~ Dated:: [8~12-3 02 2

Subject:- Submission of estimate for compost PAD.
Sir,

onnection; find enclosed herewith a copy
f Urban Local Bodies, Jammu alongwith
hoto of compost PAD. The details of

Kindly refer to the subject cited above, in thisc
of communication received from Directorate o
compost PAD and shed template including p
compost PAD to be constructed is given below:-

1. Area of Compost PAD with shed: 30 Mtr X 17 Mtr.

2. Leach ate Pit: 8 (length) X (Width) X5 (Depth) feet.

3. Slope of PAD should be on one side with three side drainage and one leach ate Pit.

Therefore, you are requested to direct the field engineers for preparation of detail

estimate and submission for fu rther necessary action.
Yours faithfully,

Chief Executive :
Municipal il Pponch

Scanned v. L. nn
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OFFICE OF THE EXECUTIVE ENGINEER PWD(R&B) DIVISION POONCH

To

*

The Chief Executive Officer
uncipal Council Poonch,
No. R&B/D.8/__[2.56S-67
Dated:- 25~ &2- ")’93"'7

Subject:-  Submission of Estimate/DPR for Accord of Administrative Approval .
Refferance: Your letter NO. MCP/2023/1468-34 Dt: 05-01-2023.

Kindly find enclosed herewith the below mentioned detailed estimate/DPR
for Accord of Administrative Approval and arrangement of funds for the year of 2023-24 so
that the work can be put to tenders.

S.No Name of work Amount (in
lacs)
1 | Construction of Material Recovery Facility and Compost Pad 216.57
under SWM at Kunuyian Poonch.

Yours faithfully

% ® Engineer

R&B) Division
Poonch
Copy to the :-

1. District Development Commissioner Poonch for favor of information.
2. Assistant Executive Engineer PWD({R&B) Sub Division Poonch for information.
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Office of the Municipal Council Poonch

ok s ok ok ok ok ok

The Director,
Urban Local Bodies,
Jammu.

No. MCP/2023-24// € 7&Q dated:05.02.2024

Subject: -  Construction of MRF and Compost pad for Poonch town.

Sir,

Kindly refer the subject cited above, in this connection find enclosed
herewith a copy of Detail Project Report for establishment of Solid Waste
Management Project comprises of Material Recovery Facility, Compost Pad,
Chowkidar Quarter, Fencing of site etc at Solid Waste Management Site

village Kunayan Poonch.

Pertinent to mention herethat a piece of state land has already been
transferred for establishment of Solid Waste Management Project at village
Kunayan by the Deputy Commissioner Poonch vide Order No. 14 of 2023

dated 08.09.2023.

Therefore, it is requested to kindly authorize for execution of the said work
under SBM through executing agency PW(R&B) Department Division

Poonch.

Yours faithfully

Scanned\ .(L
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Union Territory of Jammu.and Kashmir
Rirectorate of Urban Local Bodies, Jammu,

(Matt Hesd Crmptes, Moar CNirl Arvehiter? (1Tee, Jamms )
(PhVEax: 0191-2467087) (Mait 10 gibSaerars Bt L)
(Véntmitn. wpet LADMAMET UG}

The Chiel Executive OMicer,
Municipal Council,
Poonch.

No.:-DULBI/PAS/2024 l CYe 2R Dated:-\r /02/2024.

Sub:-Authorization for Construction of MRF and Compost pad with shed At

Municipal Council Poonch.
Ref :- Chlef Executive Officer, Poonch letter No. MCP/2024/578 dated

05/02/2024.

Sir,

In reference to the subject and reference captioned above, approval is hereby
conveyed for "Construction of MRF and Compost pad with shed for MC Poonch”
with an estimated cost of Rg. 196.24 lacs during the current financial year by debit o
SWM component of Swachh Bharat Mission(SBM-U).

The funds for the purpose shall be released after furnishing the work cone
certificate along with coples of Administrative Approval, TS, Allotment, pre-execution
and post-execution photographic evidence of works from the Implementing 2gency, Viz,
concerned Executive Engineer PWD(R&B) Division-Poonch, The authorizaticn for
execution of works, is however, subject to the adherence of all codal formalities as
prescribed under rule.

Consequent upon the above, authorization already conveyed vide this office
letter No. DULBJ/P&S/2021/12346-48 dated 18/10/2021 amounting to Rs. 85.33 lacs

for the work in question now has been cancelled,
Yours faithfully

ﬁ /- ¥y
: Dlrpctoﬁ"’{'?‘l
U¢ban Local Bodies
« \MJammu

Copy to the:- = FAY
1. Pvt. Secretary to the Commissloner/Secretary to Govt,, H&UDD, J&K Qi

Secretariat, Jammuy/Srinagar for Information of .the Commisstoner/Secretary,
H&UDD. :

Scanned . (L
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Office of the i
ice ol the Municipal Council Poonch

dsenves

The Executive Engincer,
P\.N.(R&B) Department,
Division Poonch.

No. MC/P/2023-24/ 1619 - 9.0
Dated: 15 .02.2024

S : - \
ubject: \aﬁséﬁjcc:ion of Material Recovery Facility (MRF) & Compost pad
ed at Municipal Council Poonch, execution of work thereof.

Sir,

her}::.::::’ ;’ efgpthz fSLAl;Jec.t_citeq above, in this connection; find enclosed
B e Facilityy(MR ministrative Approval for “Construction of Material
i F) & Compost Pad for Municipal Council Poonch at village

ch™ for an amount of Rs. 196.24 lacs by debit to SWM component
of Swachh Bharat Mission (SBM-U).

Therefore, it is requested to take further appropriate necessary action in the

matter.

Matter may be treated as most urgent.

Yours faithfully,

Chief Executive
Municipal Council

Copy to the:-
1. Administrator Municipal Council Poonch for kind information.

2. Dealing Assistant for follow up.

Scannedy. (L . AN
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Office of the Municipal Council Poonch

Hok ko k &

Subject:  Accord of Administrative Approval for ‘construction of Material

Recovery Facility (MRF) & Compost pad with shed at Municipal
Council Poonch’,

Ref.No: (i) Delegation of Powers to the Municipal Bodies vested in Govt.

Order No. 52-JK(HUD) of 2020 dated 14.02.2020.

(i) Submission of detailed Project Report by the Executive
Engineer PWD(R&B) Division Poonch Vide No. R&B/D.B/12565-67
dated 05.02.2024.

(iii) Authorization conveyed by the Directorate of Urban Local
Bodies Jammu vide No. DULBI/P&S/2024/6407-08 dated
10.02.2024.

order No!®'* —MC(P) of 2024
Dated: /% -02-2024

In exercise of Powers vested under Section ii & iii, Delegation of Financial
Powers to the Municipal Bodies vested in Govt. Order No. 52-JK (HUD) of 2020
dated 14.02.2020, Sanction is hereby accorded to the grant of Administrative
Approval for “Construction of Material Recovery Facility (MRF) & Compost Pad
for Municipal Council Poonch at village Kanuyian Poonch” for an amount of Rs.
196.24 lacs by debit to SWM component of Swachh Bharat Mission (SBM-U)

The accord of administrative approval is subject to the following conditions

that:-

i

i,

iii.

iv.
'g\/%)/

The works are executed strictly as per the Codal provisions, Financial
propriety, approved specifications and within budgetary allocation.

The AAA shall not be treated as an authorization to spend money which
is not provided for in the budget and completion of these schemes shall
be ensured during stipulated periods to avoid any revision.

The proposals are strictly devised and designed as per the latest relevant
1.S Codes and Specifications of PWD/CPWD, Morth/IRS and that the other
relevant rules, procedures and guidelines are strictly followed during the
execution of the works.

The e-tendering mode is followed for fixation of award of contract for
execution of the project and working DPR is followed in the formation for
BOQ for e-tendering purpose of the project. Fragmentation of the project
while tendering in not allowed.

Scanned . .G
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Vii.

viii.

xi.
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That the Electrical/Mechanical and electronic components are
authenticated and technically vetted by the competent authorities of
relevant field.

That the standard specifications are followed as per CPWD, NBCC & 1.5
standards.

That the drawings are vetted by the competent authority before
execution of the works.

That the rates for the items, not covered in JK-SOR or any other relevant
Schedule, shall confirm to Analysis of rates based on authentic Data Book,
to be computed and approved by the competent authority well before
invitation of tenders in accordance with set codal procedures.

That the lump-Sum provisions, either in terms of percentage or fixed as
made for certain components of the DPR are provisional and shall be
subject to detailed estimates based on actual details/requirements and

relevant rates, to be framed and approved by the competent authorities
well before invitation of tenders in accordance with set codal procedures.

That the working BOQs, based on approved design details/requirements,

are frame as per J&K PWD schedule of rates for e-tendering purpose of
the projects.

That e-tendering mode is followed for fixation of the award of contract

for execution of the project. Fragmentation of project, while tendering,

is not allowed.

By order

Sd/-
Administrator
Municipal Council Poonch

Copy to the: -

1. Director Urban Local Bodies, Jammu for kind information please.
2. Executive Engineer PW(R&B) Division poonch for information and

necessary action.
3. Account Officer Municipal Council Poonch for information and

necessary action.
4. Office order file.

Scar. Jd. (L
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Office of the Municipal Council Poonch

4 ok ok ok ok ok

The Executive Engineer,
JPDCL,
Division Poonch.

No. MCP/2023-24/ 16>% - ! dated: [(,.02.2024

Subject: -  Electrification at MRF Site MC Poonch.

Sir,

Kindly refer the subject cited above, in this connection it is submitted that
Municipal Council Poonch has initiated the process for establishment of
Material Recovery Facility unit at village Kuniyan Poonch. 63 KVA
transformer and other equipment’s are required to be installed at site for

electrification of MRF.

Therefore, it is requested to direct field engineers for preparation of

estimates and submit for further appropriate necessary action.

Matter may be treated as most urgent.

Yours faithfully

Copy to the:-
1. Administrator Municipal Council Poonch for kind information.
2 Director Urban Local Bodies Jammu for kind information.
3. Incharge electric wing MC Poonch for follow up.

« .nedvy. L.
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L
.

Govermment of Jammu & Kashmir

-r-'x_-_' i cc of the Exceutive Engincer, Electric Division JPDCL Poonch
' ' Telephone N0.01965-220117 Fax: 01965-220117

No.EDP/ 624Ueo)

Datedi- eo2-03%-2Y

The Chief Executive OfYicer,
Municipal Council Poonch.
Electrification of MRF Site MC Poonch.

Sub:= : -
© No.MCP/2023-24/1628-31 dated:16.02.2024.

Ref:- Yoji‘é office lette

Siny - -

2 In reference to the subject cited above, In this connection the Assistant Ex.
Engineer Electsic Sub Divisio
ﬁnanci'ﬂ parameter:
_g. No. Na-l';-l'lje:ai-".ﬁf_prks

n JPDCL Poonch surveyed the site and submitted the physical and

Physical Parameters J Amount \

LT Line | Sub Station \Required
(in Kms) | (in No/KVA) )

1
| 0380 1x63 9.00 |

HT Line
| (in Kms)

E L

| s/stm. at MRE SiteVC
Poonch

|

\ 9.00

ok

Lacs may deposit in favour of
i
;
|

~suich requested that an amount of R5.9.00;

v
F

It is as

this Division s0 thatthe work cab be taken up in hand. b g
3 fin g SR B - Yours fail 'l
: g utive-
g & Wivision JPDCL) =
et f&)\\l,'oonch' |

Copyoflier -« v [ R L g
L4 ThAs ‘ 1stantEx Engineer Electri Sura:ﬂ;ote for mformgt;_qn.-

%

¢ Sub Division JPDCL

£ 4
Fh e
Wi ‘yid ¥k ' . 1 1 v
Conictts ¢ et} 5 R B !
L o ad -+ i !
4 4 o 35 {5 ¥ A ¢ B1 CEiEiny t
¢ LT Bhiaeol ‘ - A0 A L A R
i ; £ eise - s TP ol SR B %3 ;
e VR et $os : AR
Siadieth | R R PREQ L A
. . 1, b s SRS _ A
J L I ¥ od - 34 b= e
% 7 " . '!"‘ b1 SR E“df‘ s -
! % i 48 PO : 22
T (AR T+ ’-'.' e
¥ ik - g oo kB b A ol
3 & e 2l e S ARy
S5 N E e -
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ub:- 1. Release of funds under ¢
Ref:-1. Release Order - Now
“ﬂf'i ]..‘ Il'; liﬂll\lj L]i 1;‘;.]”}{
Housing  and  Urban

lakh (Rupees Fifty six lakh only) for “"Electrification of various MRF sites” o
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Government of Jammu & Kashmir

Dlrectomte of Urh

AN I LT apn oy

lammu/Srinaqar

Development

it

B e an Local Bodies Jammu
TComplex, Near Chiof Architect Office, J'\mmu)

(o BT L I O YR TR

(et

pipar )y T
i 11

gl iy
L LR RS ALY

o
apex as per the directions of Honb'le NGT.

LYCapex/ Transler [ BCAUDDO/ClOfficerBea-BES 20773

issued thiough BEANMS by Liroctor Finarce,

Department

Order No. O 7 -DULBJ of 2024
|5 .02.2024

Dated: -

G,

Conl

Ceirreib et
Lot v/

2. Release letter No. HUD-PLANO-0C APEX/26/2023- ()]//70?)04 dated 01-12- 2023

Sanction is hereby accorded to the release of funds to the tune of Rs. 56.00

b ,-‘ I-"-—

available funds under Capex as per the directions of Honb’le NGT under Gap funding a:a nst
CSWAP in favour of P&AO, Municipal Council/Committee Basholi, R.S.Pura, Arniz, 8ishnzh,
Poonch, Ghou Manhasan and Parole through BEAMS for the financial year 2023-24 undz-

MH:4217-Urban Development (Capex Budget) for further depositing the same into MH-g442-
Civil Deposit as per the breakup given below after completing all codal formalities as requirzc
under rules, during the current financial year.

(Rs. in Lacs)

Scanned v, .

S.N Name of Work Funds Funds Total | Name of
0. already | now |Released| ULB
released | released ! )
1. Electrification of MRF Project 0.00 8.00 8.00 Basholi
of MC Basholi.
2. Electrification of MRF Project 0.00 8.00 8.00 R.S.Pura
of MC R.S.Pura.
3. Electrification of MRF Project 0.00 8.00 8.00 Arnia
' of MC Arnia. )
4. | Electrification of MRF Project 0.00 8.00 8.00 Bishnah
 of MC Bishnah. T —
"""" " TElectrification of MRF Project| 0.00 8.00 | 8.00 Poonch
' of MC Poonch. I B | TR
~ 6. | Electrification of MRF Project| 0.00 8.00 8.00 | Ghou
of MC Ghou Manhasan. B ~ Manhasan
7. |'Electrification of MRF Project 0.00 8.00 8.00 Parole
| of MC Parole. l
rElectrlfcatlon of MRF Project 1.50 0.00 | 1.50 Jourian
of MCJ Jourian. IR | TS SR ol =N, 1~ St e  (—.
~9. | Electrification of MRF Project| 12.00 0.00 12.00 | Vijaypur
_of MC Vijaypur B R . .
10, [ Electrification of MRF Project|  1.50 0.00 1.50 | Khour
of MC Khour. L il -
~ Total 15.00 | 56.00 | 71.00 |
\

T S
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8 } NAME OF WORK :- CONSTRUCTION OF MATERIAL RECOVERY FACILITY AT

KUNUYIAN POONCH
/' |SNO Particulars of items Amount (LACS)

y CONSTRUCTION OF MATERIAL RECOVERY FACILITY Do
94.82

" CONSTRUCTION OF COMPOSE PAD WITH SHED ol p
101.08
@ CONSTRUCTION OF CHOWKIDAR QUARTER Jery
7.63

@ FENCING OF MATERIAL RECOVERY FACILITY AT KUNUYIAN .
12.85

TOTAL( A) M5 216.4| "
GRAND TOTAL 216.4

o~ L
At

unfﬂ

Assustantfx/eculwe Engineer tzﬂe Engineer
PWD(REB) sub- division D(R&B) Division
T Poonch Poonch
]

&y
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OFFICE OF THE EXECUTIVE ENGINEER PWD(R&B) DIVISION POONCH

To,

The Superintending Engineer, N
0.

nes/o.8/_I 3067~ 67

PWD(R&B) Circle Poanch, Dated i
ated:-_ o ~6% —202-Y

Subject:-  Submission of DPR/Estimates for Technical Sanction under SWM

Referance:-1.Chief Executive Officer’s AAA Order No:-1615-MC(P) of 2024 Dated:-14-02-

2024.(Copy enclosed for reference)
2.Your leter No.SEP/R&B/2223 Dated:-22-02-2024.

Sir,

% _As desired  Kindly find enclosed herewith the below mentioned detailed

_estimate : and drawings after doinqggme needful far‘Tedm!ca

ok {..- i 0 q‘
T ; i

| Sanctlor under SWM at village.
.—"ji} -,

S.No Name of work

\ Amount (in lacs)

ruction of MRF (Material

Detailed estimates for construc
pad under SWM at village

Recovery Facility) and compost
Kunayan Poonch.

196.24

_

Copy to the :-

nt Commission

1. District Developme
Engineer pWD(R&B) Sub DI

L),&ss‘lstant Execulive

~

Yours faithfully

ecplive Engineer
“PWD(R&B) Division
Poonch

or Poonch for favor of Informatlon.
vision Poonch for information.

an 4 . al\
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Jammu and Kashmir Pollution Control Committee

Silk Factory Road
Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Subject :- Levying of Environmental Compensation on Chief Executive Officer, Municipal Council Poonch for
violation for Violation of Solid Waste Management Rules, 2016

ORDER NO. : ©[~= JKPCC of 2024
DATED : D7 -05-2024

Whereas, Environmental Compensation was levied upon Chief Executive Officer,
Municipal Council Poonch by J&K Pollution Control Committee for the illegal act of disposing
off the Solid Waste in an unscientific manner vide Order No. 06 JKPCC of 2023 dt. 22-02-2023
to the tune of Rs. 81.00 lakhs and same has not been deposited by him so far and;

Whereas. the Divisional Officer, Pollution Control Committee Poonch, after conducting
latest inspection on 13-07-2023, reported with photographic evidence that unsegregated and
untreated solid waste mixed with Bio medical waste is still being disposed along the bank of
Suran River, Poonch, near Sher-e-Kashmir Bridge in blatant violations of Solid Waste
Management Rules,2016 and;

Whereas. with continuous failure on part of the Chief Executive Officer, Municipal
Council Poonch to dispose off Solid waste in a scientific manner. series of show cause notices in
light of the directions of the Hon’ble NGT for levying of Environmental Compensation were
served upon Chief Executive Officer, Municipal Council, Poonch, latest vide notice No.
JKPCC/LSJ/876/2020/155-60 dt. 09-03-2024, calling upon him to show cause within 15 days
from its issuance as to why Environmental Compensation be not levied upon him in light of the
directions of the Hon’ble National Green Tribunal and approved guidelines framed by Central
Pollution Control Board and:

Whereas. matter was accordingly, examined by the Technical Advisory Committee (TAC)
constituted by the JKPCC, for expert assessment and evaluation of Environmental Compensation,
which recommended levying of compensation for a period from the date of issuance of order of
imposition of Environmental Compensation for the period from. 22-02-2023 to 27-04-2023 (64
days) amounting to Rs.43.2 lakhs and from the date of issuance of order of imposition of
Environmental Compensation for the period from 28-04-2023 to 31-01-2024 (279 days)
amounting to Rs.119.7 lakhs for 343 days and cumulatively amounting to Rs.162.9 lakhs
(Rupees One Crore Sixty Two lakhs and Nine Thousand only) as per the directions of
Hon’ble NGT and guidelines framed in this behalf.

Now. therefore, in view of foregoing reasons, Environmental Compensation, under
Polluter Pay’s Principle, to the tune of Rs.162.9 lakhs is levied upon Chief Executive Officer
Municipal, Council Poonch for the period of violation of Municipal Solid Waste Rules, 2016,
commencing from the date of issuance of order of imposition of Environmental Compensation for
the period from 22-02-2023 to 27-04-2023 (64 days) and from the date of issuance of order of

ool
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imposition of Environmental Compensation for the period from 28-04-2023 to 31-01-2024 (279
days) in total for 343 days of violation.

The Environmental Compensation/penalty for which such violation of environmental
norms shall continue at the appropriate rate as per environmental laws and approved guidelines on
day to day basis till compliance is made by the concerned Urban Local Body.

Accordingly, the Chief Executive Officer, Municipal Council Poonch shall deposit a
sum of Rs. 162.9 lakhs (Rupees One Crore Sixty Two lakhs and Nine Thousand only) as
Environmental Compensation in the Environment Compensation Fund Account No.
0023040510000001 in J&K Bank within 45 days and on lapse of above said period interest @
12% on the compensation amount shall accrue, at the risk and responsibility of Chief Executive
Officer, Municipal Council Poonch.

As approved by Competent Authority.
Encl: EC sheet

(Ghans%m6 ézlqgﬂfm

Member Secretary 22.:§.2 4

. JKPCC.
No.: JKPCC/LSJ/MC-Poonch/876/2020{ |— 0§ %

Dt- YL 05-2024

Copy to the :-

Copy to the:-

1. Commissioner/Secretary to Govt, Housing & Urban Development Deptt. J&K Government, Civil
Secretariat Jammu for information.

Dy. Commissioner / District Magistrate Poonch for information and necessary action

Director, Urban Local Bodies, Jammu for information and necessary action.

Regional Director, PCC Jammu for information and follow up action and has reference to his letter No.
PCC/RDJ/Consent-0/2024/4080 dt. 11-03-2024.

5. Chief Executive Officer, Municipal Council Poonch for information and compliance.

£ e B
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex Silk Factory Road
Transport Nagar, Jammu, 180 006 Rajbagh, Srinagar, 190 008

The Deputy Commissioner / District Magistrate
District Poonch.

No: JKPCC/OA 253/2024/ Q4 5-9S 2 Dt: 18 April 2024
Subject: Violation of Solid Waste Management Rules, 2016 by Municipal Council
Poonch.

Reference: i) JKPCC/OA 253/2024/916-923, Dt: 26 March 2024.

ii) Recovery of Environmental Compensation of Rs. 81.00 Lacs levied on Chief
Executive Officer, Municipal Council, Poonch dated 02-03-2024, in OA No. 253
of 2023 titled “Raja Muzaffar Bhat vs UT of Jammu & Kashmir” before the
Hon’ble National Green Tribunal.

May Please refer to the directions issued by this office vide No. : JKPCC/OA
253/2024/916-923, Dt: 26 March 2024. In this regard, requisite information is still awaited,
which may be submitted within a week’s time.

i ensure recovery of Environmental Compensation to the tune of Rs. 81.00 Lacs
with interest @12% from Chief Executive Officer, Municipal Council , Poonch.

ii. submit present status of identification and allocation of suitable land for setting
up solid waste processing and disposal facilities.

i submit the minutes of meeting held to review the performance of local bodies, on
waste segregation, processing, treatment and disposal.

iv. submit a list of officials of Poonch Municipal Council, who are responsible for
violation of Solid Waste Management Rules, for their prosecution under the
Environmental (Protection) Act, 1986.

Encls : As Above.
AW
(Vasu Yadav)

Chairman
Copy to:

1. Financial Commissioner (Addl. Chief Secretary), Forests, Ecology and Environment
Department, Civil Secretariat, Jammu / Srinagar.

Commissioner/Secretary to Govt. Housing and Urban Development Department, Civil
Secretariat, Jammu / Srinagar.

Divisional Commissioner, Jammu.

Regional Director, J&K PCC, Jammu.

Director, Urban Local Bodies, Jammu.

Divisional Officer, PCC, Poonch for information and necessary action.

Scientist ‘A’ In charge Waste Management, J&K PCC, Jammu.

B
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